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Electric Workg Limited, Cal-
cutta, under sub-section (2)
of section 18A of the Indus-
tries (Development and Re-
gulation) Act, 1951, [Placed
in Library. See No. LT-1358/
68].

NOTIFICATIONS UNDER ExXPORT (QUA-
LITY CONTROL AND INSPECTION) AcCT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On be-
half of Shri Dinesh Singh, I beg to
lay on the Table a copy each of the
following Notifications wunder sub-
section (3) of section 17 of the Ex-
port (Quality Control and Inspection)
Act, 1963: —

(1) The Export of Human Hair
(Inspection) Rules, 1968, pub-
lished in Notification No. S.O.
May, 1968. (Hindi and Eng-
dated the 3rd May, 1968.

(2) The Export of Vacuum
Flasks (Inspection) Rules,
1968, published in Notifica-
tion No. S.O. 1617 in Gazette
of India dated the Tth
May, 1968. Hindi and Eng-
lish versions).

(3) The Export of Steel Trunks
(Inspection) Amendment
Rules, 1968, published in No-
tification No. S.O, 2062 in

Gazette of India dated the

5th June, 1968 (Hindi and
English versions).

[Placed in Library. See No. LT-

1359/68].

PRESIDENT’S ORDER 7e. BIHAR STATE

EXPENDITURE; AND PUBLIC PROVIDENT
FUND SCHEME

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to lay on
the Table—

(1) A copy of the Order made by
the President under article
357 (1) (c) of the Constitu-
tion authorising expenditure
out of the Consolidated Fund
of the State of Bihar for the
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months of July and August,
1968, published in Notifica-
tion No. S.0, 2318 in Gazette
of India dated the 29th June,
1968,

(2) A copy of the Public Provi-
dent Fund Scheme, 1968, pub-
lished in Notification No.
G.S.R. 1136 in Gazette of
India dateq the 15th June,
1968, under section 12 of the
Public Provident Fund Act,
1968 (Hindi and English ver-
sions).

[Placed in Library. See No, LT-
1360/68]. *

NOTIFICATION re. M/s, Jessop & Ce
Ltp., CALCUTTA

THE MINISTER OF STATE IN
THE MNISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDI): I beg to lay on the Table
a copy of Notification No. S.0. 1517
published in Gazette of India dated
the 24th April, 1968, regarding man-
agement of Messrs, Jessop and Co.
Limited, Calcutta, under sub-section
(2) of section 18A of the Industries
(Development and Regulation) Act,
1951. [Placed in Library. See No.

LT-1361/68].

NOTIFICATIONS TUNDER MINES  AND
MmNERaLS (REGULATION & DEVELOP-
MENT) ACT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHD):
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (1) of section 28 of the
Mines and Mineralg (Regulation and
Development) Act, 1957:—

(1) S.0. 1527 published in Gaz-
ette of India dated the 4th
May, 1968 making certain
amendment to G.S.R. 28%
dated the 29th February,
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